61 TEM NO. 31 REG STRAR COURT. 2 SECTI ON XVI A
SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS
BEFORE THE REG STRAR SUNI L THOVAS
TRANSFER PETITION (CIVIL.) NOQ(s). 686-707 OF 2009
UNION OF | NDI A Petitioner(s)
VERSUS
A. P. SELVARAJAN & ORS. Respondent ( s)

(Wth appl n(s) for stay,vacating stay

Date: 03/12/2010 These Petitions were called on for hearing
t oday.
For Petitioner(s) M. Shreekant N. Terdal, Adv.

Ms. Ani |l Katiyar, adv.
Ms. Prerna Kunari, adv.

For Respondent (s) Shirin Khajuria, Adv.

E.C. Agrawal a , Adv.

. Neha Agarwal , adv.

Praveen Kumar , Adv

. Spar sh Bhar gava, adv.

Subr anoni um Prasad , Adv.
.Rajat Khattry, adv.

R. Prakash , Adv

MS. MV. Kini & Associates , Adv
M . Mukesh Kumar, adv.

=33335%5F

UPON hearing counsel the Court nmade the foll ow ng
ORDER

In T.P.(C) No.686/09 and connected cases, service is conplete
in all the cases. Respondents are granted four weeks tinme for
filing counter affidavit.

In T.P. (O Nos. 697/ 09, 703/ 09 and 705/ 09 awai t return of
noti ce.
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In T.P. (O No. 706/ 09 service is conpl et e. Respondent
Nos. 1-3 have fil ed vakal atnama. G anted four weeks tinme for
filing Counter affidavit.

In SLP(C) No.36137-36158/09 counter affidavit has not
been filed by Respondent Nos.7, 10, 24 and 25 in spite of
| ast opportunity gr ant ed. Awai t return of notice of
Respondent Nos.5, 13 to 23. Ld.counsel for the petitioner is
granted four weeks time as a |last chance for taking fresh

st eps agai nst t he above respondent s by regi stered post
acknow edgment due.
In SLP(C) No. 36270/ 09 no counter af fidavit has been

filed in spite of last opportunity granted. Hence, place the
matter before the Hon' ble Court as per rules.

In SLP(C) No.2460/10 await confirmation of service of
Respondent No.3 fromthe concerned Post Master.

In SLP(C) No.26373 and 31324/ 10 await return of notice



of the unserved respondents.

List the matter on 11.01.2011.

(Sunil Thomas)

Regi strar
SB



